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(V) NEED FOR WIDENING AND
RAISING OF TUNNELS CON-
NECTING NORTHERN AND

SOUTHERN SIDES OF
ASANSOL.
SHRI SUSHIL BHATTACHARYA

(Burdwan) : I would like to bring to the,

immediate notice of the Government the
plight of the people who have to use the two
tunnels connecting the northern side of Asan-
sol with the southern. These tunnels are the
only link roads for the people of several
railway colonies and the inhabitants of Kasai
Mohalla, old Kabdarsthan and Jhinri Mohalla.
The tunnels are almost as ancient as the
Indjan Railways and were built by the Bri-
tishers to extend the railway line from Rani-
ganj to Asansol. Not only are they dilapi-
dated but are so narrow and waterliogged
that it is extremely difficult to cross the
tunnels, trudging along waist deep mud dur-

ing the monsoons. The schism between the -

fast enlarging slums in the outskirts of Asan-
so! because of these waterlogged low lying
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tunnels and the Asansol town with modern
roads is not only posing problems of law and
order but is creating a socially explosive
situation. I, would, therefore, request the
government to give the matter serious tho-
ugSt. If widening and raising the tunnels is
not feasible, construction of a flyover seems
to be the only alternative to put an end to
*he miseries of the people living in the area.

(Vi) NEED FOR IMPROVING THE
BOT OF GURJAR BAKHAR-
WALAN IN JAMMU AND
KASHMIR.
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(VILI) NEED FOR PROVIDING EQU-
AL OPPORTUNITIES FOR ALL
IN THE FIELD OF EDUCATION.
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MR. DEPUTY SPEAKER : The House
stands adjourned to meet at 2.15 p.m.

13.12 hrs,

THE LOK SABHA ADJORNED FOR
LUNCH TILL FIFTEEN MINUTFS
PAST FOURTEEN OF THE CLOCK.

THE LOK SABHA RE-ASSEMBLED
AFTER LUNCH AT TWENTY
MINUTES PAST-FOURTEEN OF THE
CLOCK

[Mr. Deputy-Speaker in the Chair]

CANTONMENTS AMENDMENT
BILL—CONTD.

MR. DEPUTY-SPEAKER : We will
now take up discussion and voting on the
Cantonments  (Amendment) Bill-  Shri
Harish Rawat-Absent. Acharya Bhagwan
Dev,

The time allotted for this Bill is 3 hours.
We have already exhausted 43 minutes. The
time left is 2 hours and 17 minutes. If you
all co-operate, we can complete this Bill
today. I hope you will all extend your co-
operation.



